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HON'BlE MRS. MEERA CHHIBBER, MEMBER J
HON'eLE MR. O.rt. TIWARI, MEMBER A

Onkar Nath Chaubey aged about 40 years Son of Gangotri

Prasad Chaubey resident of Village s arva post Karahaiya

Gosal, 01strict Siddharth Nagar employed as E .O.M.P.
( Extra Cepartmental Mail Peon) Tenura Grant, District
SI ddh ar th Nagar.

• ••• Applicant

By Advocate: Smt. Amita Tripathi

VERSUS

1. Union of India, throu~h the Secretary,

Minis try 0 f CommunI cati on OIp at tme nt of
Posts, flak Shawan, New ce Ihi - 110001.

2. Chi.f Post Master General, UPCircle, Lu cknou

226001 •

3. Post Master General, Gorakhpur Region, Gorakhpur,

273008.

4. Superintendent, Post Offices, Basti Division, Sast!,

272001 •

• ••••• Respondents.

8y Advoc3te : Shri R.C.Joshi

ORO E R- - - --
By ~Qn. Mrs. Meera Chhibber, JM

By this O. A" app I i cant has s ClJ ght the follolJ Ing

relief{s) :

" I. To issue a writ, order or direction in the
nature of mandamus directing the respondents
to not to replace the pplicQnt by making
another ad hoc Qrrangement and allow him to
continue on the post of E .D.M.P. Tenu:a Grant,
District Siddharth Nagar;
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II. To issue a writ. order or direction in the
nature 0 f mandamus dire ct ing the respondents
to regularize the services of the app Lf c ant ;

III. Issue a writ, order or direction tiS this
Hon'ble Court m4lYdeem fit and proper under
the cr r cumet ao ce s a f the case.ft

2- It is submitted by the applicant 'a counsel that

the ap pLf ean t was given cH4Irge of (.D.M.P. at Ie nua Gr~nt

district Siddharth Nagar, where he isstill working but the

respondents are goinG to appoint another person on adhoc

basis on the said post. It is submitted by the applicantts

couneel that the applicant has been ~orKing in different

cap acity with respondents right from the year 2000

8atlsf~ctorily and even though a representation was given

on 04.09.2003 to the Chief Post Master Gener a l , Lucknow

an d Post 1"1 aste r [e ner aI, GoraKhpur an d a copy addresse d tQ

Supe r in te ndent, Post Off ice s, Basti Divi sion, 8asti bu t

'ill date he has not been given any reply.

3- We hilve heard iipp1icant's counsel -rl This c,«.
is premature at this .tage as no fintil OI~r; has been

passed by the respondents 60 far.

submitted his representation to the Superinten~nt Post

'Offices en 04.0~.2003. This a.A. is disposed of Gintilly

at th aemission .tage itself by giving •• dl re ctLon to

the respondent no.4 thtit in c4Ise applicant h.s submitted

the r.presentation, which is annexed a t p.ge 16-A i~.t~\,~~« "J 0. ~.J.. '~.~
O. p.••• to him, the s.me shall be o.cid d"ltJithin ii" perivd of ~

2 months frem the date of receipt f li copy of this order

under intimation to the app Li cant ,

No costs.

Member J

Brijesh/-


